TV SURESH KUMAR
INSOLVENCY PROFESSIONAL

FORM A- PUBLIC ANNOUNCEMENT

(Regulatio:i 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF HCK CAPITAL SERVICES PRIVATE

LIMITED

Name of the Corporate Person

HCK Capital Services Private Limited

Date of Incorporation of Corporate
Person

06.01.2010

Authority Under Which Corporate
Person Is Incorporated /Registered

Registrar of Companies, Chennai

Corporate Identity Number/
it Tachilies Tlectne N s
ef CorporatePerson-

U65921TN2010PTCO74172

Address of the registered office
and Principal Office (if any) of
Corporate Person

Kothari Buildings No. 117 Mahatma Gandhi Road,
Nungambakkam, Chennai - 600034

Liguidation Commencement date

30.07.2025

of Corporate Person

T Name
Address

Email address
Telephone number and

Liquidator

Registration number of the

T V Suresh Kumar

Temple Tower, 7t Floor, H-5, No.672, Anna Salai,
Nandanam, Chennai- 600 035
suresh@tsklegal.com
9566011211

Registration Number:
N00695/2018-2019/12314

IBBI/IPA-002 /IP-

8. | Last date for submission of claims | 29.08.2025

Notice is hereby given that HCK Capital Services Private Limited has commenced Voluntary

Liquidation on 30.07.2025.

The stakeholders of HCK Capital Services Private Limited are hereby called upon to submit a proof

of their claims, on or before 29.08.2025 to the Liquidator at the address mentioned against item 7.

The Financial Creditors shall submit their proof of claims by electronic means only. All other

stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Date: 31.07.2025

Place: Chennai

: TV Suresh Kumar

Voluntary Liquidator

Contact: 9566011211
eMail: suresh@tsklegal.com

Temple Tower,H-5, 7" floor,
#672, Anna Salai, Nandanam,
Chennai-600 035




N faiTsili)

‘BFTy’ OFLID®HEHCHTAT
CaINNHTITSH alAITAM QR HMVBENIHBHID

ubanPCHIL LT, 230Deme.31

ol sestahreniiiLsars GeavGyr
LPMILD BIFTIGT In L (HpwinPuisd
2 _@peurest ‘BEri’ GQFwimHendd:Camirar
QaupPagiors: Crpmi  afessreniied
JauliLIl 1L_Gl.

&3.6Ta.6T60. af.
16 Fr&G\aL 19 60
Gurwpensd  Caxrefsd
GoaumBsyLorgs L BB T
@76hehTevl B 6T DTS BH T
@bp  CFwPenssCahrer, Lpdanui
DIBIGHEOLD | BIEHEOLOTH HIGOOWILDTS
LIL_ DLy SGI HSILILLD.

bleow BT TGO ILILIG DTS
@evGoreytb, mrFme b 2 UNTSS
392 QG eTaL_WeiTar ‘BIFMT’ 6TeH D
Bajer  CFunessCsrener gl (b
PUDHEWIGD 2 (HeUTSHWS. Q)b
BB epLb Caig) OlFwunamesCsmener
2 BeunsHwg @QFCel (LpFeO(LPEnD
AGLD-
@bHuIT— DO PdhBT UILIHIHLD

eTLI
JOYGLET)
JOYGLEN)

(LPGHTGUTITGIT O
QLG @uULLT  SLES 2015
b oyen® @EPwr  eusGung,

Qb wneyb-y0whésmeytLb

QSHL L_F&ws Cuom Glsmeirer
@LILIBSLD GLom Gl ressr_evr.
Qs OewnenssCaeier
<Gl fésmalesr  FHOCuUmiesiiumaley
QUL IGHLOSSLILIL (B, L1cVCaumy
Consenerd@ Letternd (@&
Gl messr(p) QUILILIL L g). [OLIG]

utsCLng, oflemenilcy  ereyLbCLing
T@iLMigSmSa_ Hs  GleuliLib
LU DTG LTSS &ENDSHS,
Oo@uedliiy — yfs LweTL®RSS
HOCLmFesmalev 2 oreT
2 PLSHWTeT(hSG OlFwnendssCameir
Swind eyl g BesshIb
&l Qe @ QBSwm
QYL L & HL_bS  LDASLD
(eg9c)  GClumiscanpailsd  Q)BHS)
2 BET LoMplevid GBI Lomeu” L Lb,
ufanACsr L_malle 2 airem
FGey  Seuner  aflewsOleval gy liey
@LWSHNG Qs OlFwunessCamer

Ol messT(®) GUTLILIL L g).
Qs@anu®Ssl B’
el Crr

OCeunenssCaer, 27%

A

SO L QOGS (LpLy 515 61%T6ws(H)

&h).e160v. 6760, @N6TLI~16 g5l
epeoions  CrpmI Lomeew  5.40
essfld@  adlessienfled  ereuliLiL L ).
prsGsL. LpLlil L 19 B Biseiey
ClFwnenssCsmener LyLhludled
@wss 745 HCevm 5L f @GHAw
@IBlenFeunes FHDILILITDSUND, 98.40
FTIYL_ 6T ClFaSBWg). o L 6y wns
SLGUUTLE (B HeDUiled Fnlg UHbS
dlehepresiisendd @evCrm sancveud
BATTLIGSTE @S@SHEVISS) aUTLPSSISE 6T
LfonméGlsmesst .
1020ug] Frh0l%HL
ClouPPHIIoTs: ereILILIL L gI

Qa1&BIEs1 @)evGn afleses el
ENNTELOVETY

‘wfanACsmL_raleh [OGLE
1026ug on&Clesl  Qeupmlsrions
geuliLl (B o 6Teng).  gd.eTew.6Teb.
Q. IEEH0  186uEILD, o GTHIL (R
BangCuwnGlegesiiss Blancvanwis
Glsnessi 12648 pISGIBEL.  6TeD
Cu@mewerw  QEs  grs6ls (B
OupPpg. QBS 3 Bowsamaer
Csnessr  gh.eTov.eT6v.09.  6TLI16
gn&0IEL 420.5 L_6iT 6TeoL GlST6TTL_g).
Bemr' @@ sefldgeuntest o)
SetsaretiLiL] ClFwmnanasdsCaneni@Lb.
2 yullgds 800 HCevr  eTewL

Gl MGusTL_GIL_GhT, 5 2, GT(HBET
UL BTVSE®S Gl 68 (H i),
SFIL_GHT, 6 QUITSF 500 UM 6w
F38  Gmer  oeTeng.  ghl.eTav.

6T6v.N6TLI-16 grs0lsL "B’
OewneaesCsmener Jo3 /AT A
Qeshev  OleupPlsgons  Blevev
BSEug!.

Libleow sessanessid@d @ ant
2/&FCleveTsT Gl messr_ (LPBG
OlewPessCser [OETLYIGT
Qeeu  @uesw(b  @evGrradle
LOMOMBNIGHLDSSBLILIL L ‘23065
et palesr  OemPOEL LSS
i CFwnenssCamerich
RUBBIB TS BLILIL L BrEFTedlesT
12 8L alEsssmigw Gy
Lr@UILnGT 6THD  eUENSEIW
Coipps 2,eol_emane LLEGTLHSS
sroser Cesflss o ereng). BlFmi
(PSS  (LpeDWTes  ‘GVailIFmi’ eTesm
Badest Qs MG HL Lsens LGTLI(HSS

242 &Ceor B wgliueTey
wppid  ewi  ClselesBneyL et
Libleow  sewsnesiis@G  Hmedr

Oanessgy. blilesr  CuopLgiiey
TPU@GLD LOTHDEISEGT &HIGVEONILOTS
FEIHMeN5S 2 HYBIDS).

BlFmr OlewmenssCamer
@eIGleuns 12 BILSERSGLD  G(1F
oD LG @railed, o evens o wif
OsailoysSmailey 'evCser  Glauig)

DRISE  UTATE SIS
QULPEIGLD Bmest Gl mesL_gy.
HMVBIEHV wIDD  SISHEISHEET
sevsreliliLGey  Qpss  Cullg
CLoeuressTan Lo 2 B
@oliiuns  idlulesr  GopLigiiied

gpU@LD SBlw  LAHDEISE®ET Fnl_
Bleng QewunenssGanented Sevs_pliu
(PLYWLD. Bremalest ‘GlegL” LTLIGYag6HT’
U UIUFSST6V BlIeUGSHLIIBILD BlFmT
OewmnenssCasmar, 2 WGSBS eyLD
2 Giter aflerehesilsEnd@
HMVBIEH6V LDHDS S oY
Oleiaisn@Lb, LeNlLmenaseer
SO TGl |LILISMH @ LD, SI(HFBET
< flienL SIS TR ILIS D@ LD,
Qupws  aysmsais  Qais
FELPSHBIFHEET LIMSISTILSDHESLD

R FEDeuniips LBW  SHmewuns

F w e U (B b

Gili

31-7-2025 5

‘ @g,ﬁ;@@\)yug,yw FH 1) ;grr@
APATTE ITHOVITSH HHINFENIH]

dleyant Clangg flend LIHIL 160

GleweswT (PGHevenFam 2 Gw bl evL_medlesr CLiFs:

Glgssrenar, ggDemev.31  GloerGClLImEET apmiGuied  GlBmplvmL Liggiampuiey FTDSG
‘BHEUGD Gasmfeopi LR QEHL  yeralledd SOpHLD  Seud  UBRGTDETI.
SOPHT(H  (peiTerent  womRevors ()L S&led (OIGEIZIET L@w @eeunmy <yeui GG et
Baphms’ GTGur SPfaysFri  CemAOmL LBS®ET B.(Lp.5. T LOMBIL 19 6D L&0smplev

QFrdgIfenIs OTBTL Ig6D  HIGHST

rliGungb  aurCoun@ma.  SHea6L

QampleOmL L BlnieIeTEisEnrs@ ob.53

WPpBOMIFF] 2 SWFH evL_TeleT  GBMevEL LSS (perasenf] UL FD BE) euUpBIGLILL L g Hevald
Fn GOy, LOABleVLDTS SLOPHLD aNGTEIGHDS. S ITUIFENWITETIS6 6T SILILfeLo
ClFasTenesT  6uorewtn  BINHDIGT(H LD&IGOT, Caxmeneu Curetp  Cupp ST LiLjsamaer Glsmfleh
BIVESF)60 SO BEHAUD  BHIBIGETNGD (LpSBIW @.19.  BlelesTBIseT LweTLI(hSS
OasmflevmL” Liafwech wPpIb  BDIeUesTEST  SM60  LUFSgETereT.  CSmeTelsnEneT @UILILSHIGET GlFlis)
gl v Ceeveuser  Hepullest @EeTTeh 21b HLUL BEIBSEMND @.19.  GEmeTerLiLL L 6.
Fmifed  gpleysny  GEndgiflenn  Oanfley  Ceusions  alflesent g QsmAcvm L 1505 A
psevnalg) MBI bL oI QUBHSTDE. BIieIcTBISE5S5E 2 gailsamar
LoMBIL- (BSS B5aUGH slpssms G QULPBIGHCUS DT 6 (LpabTERTEHST]
@gn@)@@l;u@ﬂwsb. LD/_DQ[LD %Unufl%@tunmﬁasdr . L@u.l AneuaTiISE5L_ T LAbsesmioy
up@?ppa.;v G’&mmasm.rg]m‘rp (Lol %gnu_lg@.g;ma:r . 55651;1@&74%551 SUILBSD Getis) Qamearoaniul Ls).
Lﬂ.m.%g.u(l_fps‘zsﬂ@mej) Blwnsgnggett 2@ G)c:um'ﬁuu@gig]m@g'ﬂ@ M) LoMET @ e
BEVGLD STBIFGITL. LDGVGVTLOGY <2IBGHTELPGULD y&w Lo . e 6
. . , . . . . QLDSSLILIL LY (S SEISTSHTL
wpseten  Gewevmery (Cwp®r  swmiliLseaenyLb, L& 0smpev . el
TA. , . , . A Y TRI(GHFHET umgeeuuil_ (k)
BBl ugGeupmy. SIGHGST  BIDICUGRTRISGTLLD 2 (HeUTH@Ges ) . . 08
(pFSvarwdFr 2 FWEE evaedler UnD FEESES CeuT(hLb. BIMUGF OIS @hL—6or 254,
S Gl messt(p) LOMBAL GO BLpESHD LpseS®H  OlFiusHE aL_adlelr Saugienmuny. e,
Clsm_mi eeussn. (LPSGOL LMo @B GTTMGTLOTGST LOMBML—Lg-cV LD[U_”%U @'_'_6‘5@({1‘9
Lettesty syeui CLGWSTaIS): QUMULILIFET 2 GITeTGYT. Cempley SI@ETT  SEmevaus Gleg ieh&eT,
EIRLEEIES SHeEBE  (Lpsd®H  OFleums  eTelEns@Lb Gg’@‘f’ %U’T’”g@ LoDDILD G‘;’LD’-.D’—’”’—@)
sanevenioulevrer oyt FuflesrGLing  rBlevsiseied EWC) HLp&SFet s@wval LGTVCHIE),
BT S56u6D OVSMPGOHIL LI LYBISTSHAT  (LpSEOI_SHl6D (OGN ESS L Olediaar g.e.u9. YomiEE G
o (BuMSSLILIL L & QS & PSS FL 19 ST HBHIDET. s 6lFwed &S BLamegesT
QUMY GUOTHFS)  GL_bEGTOTET. ‘TGSt (LPBHGLGLIGHT’ b el Gy seubg Gl messTL_coiy.
@s6iTeLpeuih UL FSGeTSSMeT SLOLpS  epeld Sl

QevareEpigseniet QUMpsHengHuileh
i R

S aicoam |
Lilg &b - A
LTSl DTy
(Borrraacuf mam’ Cuidrit f Curih =0 @hSlwr (s i
oldyG agoir dymeso) GlyeGooaysinb, 2017 Cy@Gmapoiab 14608 H
QeniAts Cath & sidean HenrGan’ oSBG 1~
uliGaisdr LHDIb sbupsiuL puisdlsr sacsHlbho

D T 68T & [ & T
& YY)

SIS BOaSMEN coaULGUkis dsmuanmsiidled siefesv el ., Bpiauab geodl (pigey

Srus_fpenio eyl sTener 10.00 wenfl (pged LG 12.00 wenfléE GenLulier e AumiLD.

Gapéfts Csfd sislsd
Gengban’ dBG 1

| B s b5 G

| Ao’ G5 06.01.2010

.| e SiEsmAES Bip @ aisisn sihbueflss uBsurart, Grsmenan

Ao’ Beitarg [/ uSsy Qednedna’ Geiran g

| B misusw Senwman s UB5321TN2010PTCOT4172

| B msusm Sl uFley Drinnn’ L Sguaias
dpseul) whmnh aphSu Sgiees (psanf
(Tepmib Emban)

Caumgamfl (g ke, srer 117,

waadon SAEE #nsm,

A BIREUTESD, Graaman - 600034,

30.07.2026

| Ampisni@en Biml Qe gisuds Gal

| BEaG e M G

(p®aurf!

13 i & Bt innt

Guifst i, spnsug ey,
H-5, sresw. 672, veswamminm anemen,
hhsane, Gedsemsn - 600 035,
\swamghad (LpFaunf suresh@tsklegal.com

GerenaGUfl stam wdmnh 9566011211

BEAIG e h By sresy IBBIIPA-002/1P-NODBS5/2018-2019/12314

Brefled wreu L yenefleonan  Hewemled BLSFLILGID.

BIeT: 31,07.2025
BLib: Qssirmar

QUL GUEIS Sosmuarmsirdlcy sFeige efL, e ey
@ser g  QurgwssensE flaliug wigeflsd, HeassLen Supeten
g sLmes HnLuls Cswsss saflu Soeg arbeus sLbg N L
aungdenawneniseen &6 j 5@& (86 @MU lIL Beeng)) Qenbgnen

Qeiigieieng). g aeowreng SC GAAL_LUL Geten 2 Aw Heenaefled 11.08.2025,

760 BenL(penm HenpetenLujib eieny et QG (Hib.
Qaernenr Qsn© - wsubui fpse - 9677211285, FEDGL02150005568, Qumbyyi
- 9840441045, FEDGL02090008430, 008550, Qaerenar - L é@ - SDUSSTT 6.4.
-7548898865, FEDG101790006679
CrrsfCeor  QLsHCon  wIHDD gD GHULLIG  HF  GNSE oG
www.fedfina.com @ewemugsasder Qsfelsaiu@n. gasded aabg Clansmend
TOSMTGET JnUBSEGD Sjeuiaet goLyaelames srsasd CFismsuLOSS
gemen  CaibosdssiulLemeur  setEhuy  QElwiulLereunr  eTeiiLg)
Qzfefsariu@b. pmasmen B s l@mbUb emgémawnsised 10.08.2025 Siem)
VNG HFHE (P61 BIEGET HEnssmen e meauss Hemenenw Crflenws
S@Eond  owg Cop@AudiL Qsriy cdnmen Smpssond. S
QariyenLw 688 peng 5@ U 5@ 2 L LI L.
geoowneng Sbskss Hemmsaisd BLHSUILED Hmeouled gCamib smremSHNed
@A L prefled geon Henmeusnwnel L) geowneng OS5 eumd Coimed
Q& upBlu  eugrisen
(peirenGy e1vg) Pememmusgmsder Qe LBD. @bs g0 BLaugsms @GNS
Cuholsnen® gaea agieb leeflul Lo Lng).
@b/~ sflsmriyiaus esQuriugny, srjde
SQULCURIS SemuaTmaTdlwe) FFelsen oflL..

8, | esrfisensaana (Claims) suiiiss seanF 655 | 29,08.2025

Ganifls Gaiid stelsar GengGan’ HAG I 30072025240 Gaf) sévsféensuns
B slb_aen mmb@usimars 2fleld sisms.

Qanifts ol d stadsosv Denglan’ B " Lbimsniss whmib shobsin’ s Euised
Guopaini’ Ges  aavn T-don afGr Cea@isin’ Hes eail s far panifds,
stisaien o fene Cumpisenar (Claims) safbs Dhemdsn s 29.08.2025 SaGon s
(peRsnGA% SR Al mnng S50 B4 GEraaIuGR D5,

BR sié suphifusules, Shsd JhEmhEme s squ o feme Srardsanear (Claims)
Wsmangy  pemodds  wl Gl sedlfds  Guaw®n. @sr  uSssmmiss  wHmin
UGS L FUTET SiHES SHSITHSER @ s shsd o fiee Gamrdwssnar (Claims)
Grmng s Gae, Gund spauirsGar e g Wdnsshash spawasGaur silifssamd,
ot Sdam geaprs apfl Fodsih efen Gamamenan swdlildsd,
DL ailEs00Fh.
Gaam 0 31.07.2025

Fhin  Gasweman

BSHDHETE

Quurt - 1g.0f 5 Brsipmient

sunsugnon 1R eBdafBL 1§

BeairCLreflevorL_ eTarizd] eSS
CIN : L40108TN1995PLC032311

ufley si@iuesd : "Carssril e hish" sag) erd, Qssrmear , FEPHETH 600 034,

Ph: +91 44 28331956 / 57 / 58 /59 | Fax:+91 44 28330208
E-mail : contact@indowind.com
UBIGSTTsE56E ilediy

arélg angelleorer unigseflsr uflorHy Carflémasamer

SeorDb FT&s60 CFliughHarer ALl sreTyd
a1l augeleonen uri@seallsn uflwihy Carfsmasmer Bamdb Frésd CsuasHE
ausduns. 99mev 02, 2025 CaHul L Q&9 sppBlsms sewr. SEBI/HO/MIRSD/ MIRSD-
POD/P/CIR/2025/976in e9d(pemmasflsiiiy, agdemev 07, 2025 (P& geaufl 06, 2026 eueny
20 015 BMVGHHEG @B Ay snemb HnssiulHeteg eem LURIEGSTIsEEE Dbs
ey epeod QsfalssrLBGAmE.
Bibs eedl guUIed 01, 20194@ WY HTEs0 QFELWILLE, YOO Y eUEHTEIGST/
Qewe(enm/ 360605 Gm@sﬂ]g,mn&& @U@ STTeRTONS Qun&ﬂ&suu\_l_/é,]@ud]
SE@InULULL /(S i N ugSr 5@ HenL_sAng).
Cuhenflu srevsl Lsdled wenpwrs sACsuwiu’ @ Bar@b Fréss GsuwiL@D
uflorpm Canfls epb uflbrdp wHmibd ;G0 Wempule QsuduBGSSILGLD,

JuLng ufl

whrmb evuermeireiv eSO Liq.sir LG LflorHp Sy euemTRIGMeT FlmiauaTid

/ &Tiae-60 Bawr@ib #willés, fimeuearddler ukigs srerdlsip(ser)

magdmuuaissiler sauarsdharer Qurg oledlii.

LTy 01,

wauliughanen Qg eugd), L igued il L B

Seit &1 eulg

&5 auiqefled L igwedltiul L imjeuentiseflei Liki@é grenmsnaemen eneug Sl pLriLauiaer, wenpwns Qewedu@ssuur @,
Swasg eusmslid Wisd Qeuwiul L uflorHpl usHrsems (ukiE ulvmbn syeuemThissT) BHneueb/udeurert
wHmid uki@ uflbrhn Waeraafl b (Syige) Bam@b Fréss QFiusHE asHunsea)b, LIFSMIILSHETH|D. gOme
02, 2025 CaHu L Qs gen e asavCeehs Curi® oy @bHwnelenmed (‘A& sppilésms’) Geaseflufi L
apmBléens eetn. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97, ulquedltiul L Hneusnrtise ggdemeo 07, 2025 (P60
weneufl 06, 2026 aueny (‘ALY FneTy HTOD’) YW 1P STWSINEG @M iy srersmss Hnss Caem@bd s
SifemssIdng aenn 2 st saemsSne Qaream® auriu@dng.
2019 &Me&QaGeNE (etent Hmeied/gyiqe- b FEs0 Ceis, opeed e LG
SIIEMRSEHGSHTS  G®DPUIDOLWSTES samLfuiul B, BHneaend/yigeg-elemsd ukigssilss uforHnsams
ufley Qewwmoed Brmsflssiu 6/ Sibs BUTsEHSGS HHUT S@tuiulL ukiEg uflvibn SyaeTTEGmeT BeETH D

5 LkIGEF FnemBlS(S6m) HMID QFIL_TLenL_w

Q.

uflwrboi usHym 158 mLL

uflorHpn Qupiueifle Gl 560 a6y

Eh&GS HenLsAng,
ApliLy eneny HT0S5S6) SjmaTSg) auemsuledb QlFee)LquInE@h HMID LSS Qeiutiuc L, Pepwrs Qeudu@SSIuL L
U@ uAbIHD LIGeID(ST) 2 L6, SSSMSW HUTSH BEHTRID SHIGH SF0 LUBIEGSE STMSMY(Hm6T) SNHse0 ClFuwiu
Qe anpléma e aumilienu auprtidlwsteng. Ay gty srwsHe srsao Qauwuliu@b HSsmaew ukiE uflbibn
SpeUEmTEIGST Jemansg eumallgd sllutaisiaab WwebLTESISD S Butiul @  Hnieierb/ Sy iy 6oy
ShSsNsaILT LT, (pempwns LDrr[_f)Lr)ILII.II;L uki@aet uflbmob wHnIb Wsteren eugelener wenmenw s,

L@ ib. H

Lu@é

efeurrisenen ﬂgmmm / %rmm :1G)
Bzen LM 1

NG, Sieieues (paeufl :

BLib : (pibewu
Gad) : 299emev 30, 2025

U. ureoaigrrres
swouefl Qsweorery wHHID EUILSH Siflarfl
FCS: 12952

, umig uflorhp SpeuemTTIS G Bew@ib udey
Qe Gungy, uflovrmHmib QupueTaeT Frisedr Gl s,sma.@ wHHID eurm}a,mssu.lrrsmr (peieny UL iqued ubHBlw
@i Csl & 6 .
wfw s@Swsten puissT, ALy greny anewsHed kg uflomhy SyeiEmTEIGmET
BneuengSeir udeunsnit wHmb LkiE uflordy eeurtes e &G L Aeflevdfl wrCamgkolwesm . sielaev NengGou
26ug) Se, Olsemaeny Leuisiv, eledr.l, TS [Heipewn QHh, UL &E@ 2 6vdN6H &enev,
8 o, Qaesnenen, HlPBEIG 600 017, QFreneGudl: 044-28140801-03; flenemghaed (waeuf: einward@integratedindia.ined
Besm@b swinls@om Cal s Qammemin@dnmass. Hneuend Smass amsuliebd (WEPeHIDWTE, S L LILLTeIons
Qaeogiiqungd wHmibd 2 Nepwuled aibseails Aaamibd Geveons uflvrhn oyeuemismen Srése ClFiaems W HIGW emHELb.

BuésGaTiseT G 2-5STe LI
wWBrmb enuerrerev eSO L DéaTE

Glongss@ey 2 evsaTTalw
SHRIRAM H6UOT Mewol)L 1LY Qs
ClewpenssCasmer R
NURTURING TRUST, SHAPING DREAMS LIU{_@@DUJ . TDUBSSID
e € SanIam oo, eradty  @evGpm, T
adleepesilaseir gamle.
@U"L‘D Lﬁ] FFreL6) Ouﬂusﬂ'?ﬂll_ 9BTeLS) ﬁ‘)@)g:gm@_l’
ubrmb amajen, eeir.s urdl srened, 8. Bat, Cesnensr s00 017 Br  wopid  Ceuligeney
o ‘aﬂa-l'_ Gm@mgaw@;.sﬁﬂlumﬂ.aﬂﬂﬁ)l_lj_ (@g&?L@ Gm.mns.m'lj ] LDIT'L)')./_DIE'J&EGYTITG‘E) @'.Q.DLI@L'D
udley siauesin: 217, 2eug) Heb, sveusvdld Gabue, sev.iq. shH0L 3HEeD, . . .
é].mm,q. FMEME0, G]EL‘mEbfr, (pibemu 400 071. CIN: LBS991MH1994PLCO79874; Website: www.shriramamc.in wg‘jg-gmw‘%wﬂm @@-5@'/_’
DUV  JFMLIET  LOHMILD
ﬁlsﬁ]uq LHmb ﬁ]m@&n&m& 6TewT.12 /2025-26 o uifwev e EI )
whrmd Bl seaued Susmgsit 2024-25 Hlflwramg harer aumriEr sfls udlGeupmib Clairgs: @.Q.)‘—’@LD LDGSST @@9_5@-/’
Qebu Al ush e sbeG Cuni® @idun (8 o Susimien)  eBdpmpsst el e Quidsib
g 1T [ FEhE LI U hglun (bl éereust LIBTL_6f0 ) IQ@J M &elT, . . K .
19966 QUEGWD 54 & 56 LHOID BlFame U sEpsane 9t 27, 2024 G LopiLh Breu @)uidsailied.
Q&S  (pssenw  &Hpiléems sduabrid® Sewhis, LITE 31, 2025 SN (PgEuENLfES s uell e L),
Semghenen coua Al hasflsn aumLibSr sfidsns www.shriramamcin whmb AMF gysmeug SHLILIGY &GO’(STLL)ﬂ@Gi),
www.amfiindia.com sélu Beeww  gamsafles Casll il Gidteng  aenp  whrmbd  Hluyéeeisd sIQUny  SeTHTeILIL,
Soueimaetn ("BiE") siemensg pgefnani(ain) | wafll masdeuuaismmsgb bs siflefiiy apeob LWE) SGTaOLD,  LDGISTewsTGH
GsflalssuuBdng. sy WseSlLnaiadr Benemmugamsdled Bmbs amLrdr oiflémaamwl FILILSSS6) aMLIGILD
unréassonb/udellpssn Gaweonb, LOMDDEISET, G’LD‘I_)')LIUL'IL/
Guogub, pselLmnisdr Spssanm_ gstaug (penpuls) shismz Carflémessmu swnnflss SiSsmew ,Cgﬂ' QUGTEISEOGT QUEHTLIL LD
aumLTESr yflsmasamu erenay (perpulls) gdeg srdlg augelldr Qubms Clanersmeomb. @Eu:lga;i) Lobith
() ufey Qewwiu L Bleramgnas (paeuflllsd Bmbe customercare@shriramamc.co.in eisnm (pasuflé s FHCOTHTGH5560 LopmiLD
Bleiremgneed iguiiuayb Cuifl_ir < EWIUHED
(i) 18604191200 sieiin setmemfled srasmens Glgmiy Clanstemeayb SeUsTL_SluLb.
(iiiy AMCein Blireunas semeenn sigiaues (paauflsE Camfléms (sgsb): 511-512, QulLre, sani Hemer, BlFTi 6T s6v 6TeHLIG 10
Geg. 9. poi, 2BCaM (HysE), Wbsmu 200 059 <9,G8T(H B @55 Goeunss
uhgmie 5105 Gular@fuam’ siafual A HHsTs CUGY/CLITEST @5”5,57@@!&“
(ufrmb Blupéareucd Sueimgsn pseflb Guweonearr) @ & & @ p O e
Gad): 2g9mev 30, 2025 Glub /- aflevereungLb. SFLOMT
@Lib: apbemu SRESfSSOIULL msfwriugTyy ep.12  puilgb  Camguied
BunhGlsnsto(b) sfleurrs ® whrmio 9@ CulsamdGusam’ sbduaf sble 1, 511-512, GG, sanr o (hUMSHHLILIL L G| GTGuT
Seman, Ggo. 9. por, bCsN (fpsE), @bemu <00 ose. Tel: 022 6947 3400, Email: info@shriramamc.in, @gﬁmﬂgg/mmmn
Website: www.shriramamc.in
lyp&aeusd LT (pFeSHISET Fheng JHUTUKSEHSE 2L UL L enel,
L 1b QFT_furer J|enearSs) 2,665 STULD SEUTIOMS Lilg ILAISET. 5rell, MANISHA BORA
LALCHAND
&/5U. eonebehs
M S * a 658 : 24.05.1975
ubrmb enuiermeTeiv eSS0l oo gt
Corporate Identity No. (CIN) L65191TN1979PLC007874 I.D&HI]ITIS!'N-I}'I'I
sMTILGTL Siauevad: Qeundsnil e, Qevausd 3, Qeusvl ek, 8 2, sf'mu stendr. §£45m,
SHHIHAM o8 Qemné;, LmbSTT T DLI6T& 6N i 5 fios . Sereveruntt Cumilled 05,
[ Y GT6ON SMbLIET&E, UTHSTT (&lP&@&), (Pbenu 400051 sl suf] masi GUI@!I
Finance udle Sjeieuevsid: b Leuiisiv, emew sieer 1461, oy Cuesiv, QgmfleGuienL, CsiNaai ’500 "e’
Setury, Qgsitenen 600 032, HOPBHIEH), Qb wr 8afl paHRBTG
Tel No: +91 44 4852 4666 | Fax: +91 44 4852 5666 MANISHA JAIN
Website: www.shriramfinance.in | Email id: secretarial@shriramfinance.in eay SlevpbshufbBaua.

MANISHA BORA LALCHAND

LMENT NOTICE

After ten days of publication of this
notice and within three months there
after |, GANESH. P K S/o.
PALANISAMY.R, AGE 22 YEARS,
108, 1" Cross Street, AGS Colony,
Nemillichery Main Road, Chrompet,
Chennai-800 044. Intend having my
enrolment as an Advocate moved
before the Bar Council of Tamil
Nadu, Bar Council buildings, High
Court campus, Chennai-600 104,
Those who have any valid objections
may notify the same to the Bar
Council within 10 days.
GANESH.P K

mreir, RAIHAAN JALAL
&/0u. Oz, wang) unhé
Snks 658 : 07.05.2009
Umks wreulLib: OFsiener
eudllSILD erendri1/786,
&wsh bay eiflendsb
weslleunssih
Oeaieen-600125
Safl wHbHOETa(H
RYHAAN JALAL
e Stenpsaliubesusir.

RAIHAAN JALAL

@uub /-

MANALI

FETROCHEMICALS

Manali Petrochemicals Limited
Reqgd. Office: SPIC House, 88, Mount Road, Guindy, Chennai - 800 032,
CIN: L24294TN1986PLC0O13087, Website: www.manalipetro,com
E-mail: companysecratary@manalipetro.com, Telefax: 044-22351093

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF
TRANSFER REQUESTS OF PHYSICAL

SHARES

Pursuant to SEBI circular No SEBI/HO/MIRSD/
MIRSD-PoD/P/CIR/2025/97 dated 2"July 2025,
investors are informed that, a special window is
opened only for re-lodgement of transfer deeds,
lodged prior to 01" April 2019, and which were
rejected / returned / not attended to, due to deficiency
in the documents [/ process / or otherwise. This
facility of re-lodgement will be available from
07"July 2025 to 06 "January 2026.

Investors are requested to re-lodge such cases, after
rectifying the deficiency identified earlier, with the
company’s Registrar and Share Transfer Agents viz.
M/s. Cameo Corporate Services Limited, latest by
06" January 2026 at the following address:

Cameo Corporate Services Limited
(Unit: Manali Petrochemicals Limited)
“Subramanian Building”
No.1, Club House Road, Chennai — 600 002.

Transfer requests submitted after January 06, 2026
will not be accepted by the Company/RTA.

For Manali Petrochemicals Limited
Place: Chennai G. Sri Vignesh
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Date: 29.07.2025 Company S Y

= In terms of SEBI Master Circular SEBIHOMIRSDIPOD-1/P/CIR/2024/37 dated May 07,
2024, dividend shall be paid only through electronic mode with effect from 01,04, 2024, with
respect to shares held in physical mode for which PAN and complete KYC details are
fumished,

» Shareholders are requested to promplly update their PAN, KYC viz., address, bank
mandale and other refevant delails with the Company / RTA / Depository Participanis (as
the case may be) for receiving communication and claiming dividends.
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MAFATLAL INDUSTRIES LIMITED

CIN: L17110GJ1913PLC000035
Regd. Office: 301-302, Heritage Horizon, 3" Floor, Off: C.G. Road, Navrangpura,
Ahmedabad-380 009. Tele. No. 079-26444404-06
E-mail : ahmedabad@mafatlals.com Web Site : www.mafatlals.com

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

In accordance with SEBI circular No. SEBI/HO/MIRSD-PoD/P/CIR/2025/97
dated July 2, 2025, shareholders of Mafatlal Industries Limited are hereby
informed that a special window has been opened from July 7, 2025 to
January 6, 2026, for re-lodgement of transfer deeds.
Shareholders are requested to note that, this window is only for re-
lodgement of transfer deeds, which were lodged prior to the deadline of
April 1, 2019 for transfer of physical shares, and rejected/ returned / not
attended due to deficiency in the documents/ process/ or otherwise.
Shareholders who wish to avail the opportunity are requested to contact
our Registrar and Share Transfer Agent, KFin Technologies Limited, at
einward.ris@kfintech.com; Contact Number: 18003094001, Unit: MAFATLAL
INDUSTRIES LIMITED, Selenium Tower B, Plot 31-32, Financial District,
Nanakramguda, Serillingampally Mandal, Hyderabad - 500032.
The Company's website, www.mafatlals.com has been updated with the
details regarding the opening of this special window and further updates if
any, shall be uploaded therein.

For Mafatlal Industries Limited,

bhqﬂ Amish Shah
e

Company Secretary
ARYERD WAFATLAL B

{lence

Place : Ahmedabad
Dated: 30th July, 2025

Ihe cihics ol cxce
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Notice to Shareholders for Transfer of Eqult'_.n shares of the l:-:m:pany to Investor
Education & Protecfion Fund {IEPF)
This Notice i5 being published pursuant to the provisions of the Companies Act, 2013 read
with the Inwesior Education and Protection Fund Authonly [Accouniing, Audi, Transfer
and Fefund) Rules, 2016, as amended from lime 1o bme (“the Rules"). The said Rules
prescribe the manner of dealing with the shares in respect of which dividend hawve
rernained unclaimedivnpaid for a period of seven conseculive vears. As per the said
Rules, such shares along with unclaimediunpaid dividend shall be transferred to the
Investor Education and Proteclion Fund. ("IEPF"]. The ligl of such shareholders iz
uploaded on the Company’s website al hitps.{aplapcio com/dawnioads
In complianca wilth the said Rules, individual nofices have been senl o the sharahobders
who have nol encashed thesr dividend since the Final Cividend for FY 201718, or who
have otherwise oblained any orderis) from CourlTribunalStabutory Authorties, elc i
raspect of ther shares, These nolicas were sant al their latest available address and
through e-mail whose e-mai address registered with the Company/Regisirar and Transfer
Agenl, providing therm with an opportuswly 1o diaam their enclasmediunpaid dividend and
take necessary action o avold transfarof such shares 1 IEPF.
The concemed shareholders are requesied o write fo the CompanyRegisirar and Share
Transfer Agent ("RTA"), along with proof of dividend encashment or refevant documentis)
fordenis) elc., &5 tha case may be al the eadees) bul nol later than November 3, 2028, Far any
clarfication, shareholders ane requested {0 refer o the individual noticas sent to them or
contact the RTA at Abhipra Capital Limited, A-387, Abhepra Complex, Dilkhush, GT Kamal
Rd, Wazirpur Industial Area, Azadpur, Delhs, 110033 or 1o the email 1D
investors{@aplapobo.com (please quate foliDP-Client 1D number inall comespondanca).
ohareholders holding shares i phyvsical mode, who hiave nol yet updated their PAN, KYC
details, are requested to do 5o by submitling Form ISR-1, Farm 158-2, sefl-attested copy
of PAM {of all holders, in case of joint holding), a cancelled chague ete 1o the RTA of the
Company. Detailed mstructions and specimen KYC forms are available onihe Company's
websile al hilps: iaplapollo.com
Please nole that In case the Company doesn't recelve any communication
including a valid claim from the cencerned shareholder latest by November 3, 2025,
the Company shall proceed to transfer their shares to the IEPF's Demat Account,
without any further act or liability on the part of the Company.
Further, to avall the inheren| advantages of dematesialization. sharehoiders holding
shares in physical form are requested io convert thelr holding into demalerialized mode at
the earliest. Formore details, pleasa visit htps:laplapollo.com
Special window for Re-Lodgement oftransfer request of physical shares:
Pursuant to- SEBI Circular Mo, SEBFHOMIRSDIMIRSD-Pol/PICIR2025M9T datad July
2, 2025, a special window 45 being provided from July 7, 2025 fo January &, 2026 fo
faciiate the re-lodgerment of transfer requests of physical shares. Thes facility is available
only fior the transfér deeds lodged before Apnl 1, 2019 that were rajacted, ratumnad, or left
unathended due io documenialion oF process issUes,
The request may be submilted o the Company's Registrar & Share Transfer Agant (RTA)
Abhipra Capital Limited, Abhipea Complex, Dilkhush Industrial Area, .7, Kamnal Road,
Azadpur, New Delii - 110033
(1142390725 E-mail: faflabhipra.com
Mote: Re-lodged transfars will be processed only in demat Torm: & dematl accound s
mandatory. Investors must provide Client Master List along with Transier Documants,
Share Cedificates and other relevant documents. No requests will be accepled afler

January 6, 2026;
For APL Apollo Tubes Limited
Si-
Vigul Jain

Date: July 30, 2025
Company Secretary & Compliance Officer

Place: Moida

@ KAKATIYA CEMENT SUGAR & INDUSTRIES LIMITED

" Regd. Office :1-10-140/1, GURUKRUPA ,Ashoknagar, Hyderabad-500 020

CIN: L26942TG1979PLC002485 Website : www.kakatiyacements.com

NOTICE TO SHAREHOLDERS
NOTICE is hereby given that the 46th Annual General Meeting (AGM) of the Company is
scheduled to be held on Thursday, August, 28, 2025 at 11.00 at Sri Thyagaraya Gana
Sabha, Chikkadapally, Hyderabad-500020 in compliance with the provisions of the
Companies Act, 2013 to transact the business as set out in the Notice of AGM dated 23°
May, 2025.

In compliance with the MCA circular dated 25.09.2023 and SEBI Circular bearing
No.SEBI/HO/CFD/PoD-2/P/CIR/2024/133 dated 03.10.2024 extending the relaxation for
the Annual General Meeting conducted till 30" September, 2025 from dispatching the
physical copies of the Financial statements for the year ended 31*March, 2025, the Notice
of the AGM and Annual Report 2024-25 is being sent through electronic mode to all the
members whose email IDs are registered with the Company / Depository Participants(s).
These documents are also available in the website of the Company at
https://lwww.kakatiyacements.com. Website(s) of the Stock Exchangesi.e., BSE Limited
atwww.bseindia.com and National Stock Exchange of India Limited at www.nseindia.com
and on the website of Share Transfer Agent of the Company viz., XL Softech Systems
Limited www.xlIsoftech.com.

Pursuant to provisions of section 108 and 109 of the Companies Act, 2013 and Rule 20 of
the Companies (Management and Administration) Rules, 2014 (as amended) and such
other provisions as may be applicable and Regulation 44 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015, members holding shares in physical or
dematerialized form, as on the cut-off date i.e August 21, 2025, may cast their vote
electronically on the business as set out in the Notice of AGM of the Company through e-
voting platform of central Depository Services (India) Limited through their portal
www.evotingindia.co.in. The detailed procedure and instructions for e-voting are
contained in the Notice of 46" AGM.

In this regard, the Members are hereby further notified that:

a) Remote e-voting through electronic means shall commence from Monday, 25" August,
2025 (9.00A.M), and ends on Wednesday 27" August, 2025(5.00 P.M).Remote e-voting
through electronic means shall not be allowed beyond 5.00 P.M of 27" August, 2025.

b) Cut-off date for the purpose of e-voting shall be 27" August, 2025.

c) Persons who have acquired shares and become members of the Company after the
dispatch of Notice and who are eligible members as on the cut-off date i.e. 21% August,
2025, may contact ShriMV R L S Rao, Company Secretary and Compliance Officer on
(040) 27637717 or shares@kakatiyacements.com, info@kakatiyacements.com,
xlfiled@gmail.com and obtain the login id and password.

d) Members who have cast their votes by remote e-voting prior to the AGM may also attend
the AGM, but shall not be allowed to cast their votes again.

e)A person whose name is recorded in the register of members or in the register of
beneficial owners maintained by the depositories as on the cut-off date only shall be
entitled to avail of the facility of remote e-voting.

f) All grievances connected with the facility for voting by electronic means may be
addressed to Mr. Rakesh Dalvi, Manager, (CDSL,) Central Depository Services (India)
Limited, A Wing, 25th Floor, Marathon Futurex, Mafatlal Mill Compounds, N M Joshi
Marg, Lower Parel (East), Mumbai-400013 or send an email to
helpdesk.evoting@cdslindia.com or call on 18002109911.

g) Members who have not registered email address and mobile numbers, are requested to
temporarily get themselves registered with XL Softech Systems Limited, by the link
www.xlsoftech. com to receive copies of the Annual Report for FY 2025 anng with the
Notice of the 46" AGM containing the detailed procedure / instructions for participants
regarding e-voting.

TRANSFER OF DIVIDEND AMOUNT AND SHARES TO IEPF :

In terms of Section 124 of the Companies Act, 2013, the company is required to
transfer the dividend which remains unpaid or unclaimed for a period of 7 years to
IEPF. Further the corresponding shares in respect of which dividend has not been
paid or claimed for a period 7 consecutive years shall also be transferred by the
company to IEPF.

Members who have not claimed their dividend for any year from 2017 2018 onwards
are requested to lodge their claim with the company on or before 17" October, 2025.
BOOK CLOSURE:

NOTICE IS FURTHER GIVEN pursuant to Section 91 of the Companies Act, 2013 and the
Rules framed thereunder, as amended from time to time, that the Register of Members
and the Share Transfer Books of the Company shall remain closed from 22" August,
2025t0 28" August, 2025 (both days inclusive).

Those shareholders who hold shares in physical form are requested to communicate their
Mobile No, Bank account number, Name of the Bank, Branch, IFSC Code PAN (linked to
Aadhar). Nomination and address (in the prescribed formats which can be downloaded
from the Company’s website) to shares@kakatiyacements.com, xIfield@gmail.com or
info@kakatiyacements.com to facilitate updation of records/payment of dividend.
Members holding shares in electronic from are requested to notify immediately any change
in their addresses and/or the Bank Mandate details to their respective DPs and to the
Company's RTA., XL Softech Systems Limited for shares held in physical form at their
address at 3, Sagar Society, Road No. 2, Banjara Hills, Hyderabad-500 034
(Tel:040-23545913/14/15; Email:xIfield@gmail.com).

For and on behalf of the Board
Sd-MVRLSRao
Company Secretary

Place : Hyderabad
Date :30.07.2025

LMW LIMITED

(Formerly Lakshmi Machine Works Limited)

Regd Office: SRK Vidyalaya Post, Perianaickenpalayam,

Coimbatore -641020, Email Id: secretarial@Imw.co.in, Ph: 0422-7192255
LMW. CIN-L29269TZ1962PLC000463

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is being given that the following share certificate(s) of the Company 8 share certificates
consisting of 48 shares of Rs.100/- each is lost/misplaced and is not traceable.

Folio No Name ’\?oe(;t;flcate F?oI:mCtlve l}lrzs. Sr\lh%rgfs i
JAYA/300 M. JAYALAKSHMI 630 12390 12399 48 |
21348 279332 | 279337
28748 432538 | 432545
90699-90703 | 712095 | 712118

The above shares have been transferred to Investor Education & Protection Fund Authority as
per IEPF rule. The Shareholder has made a claim with IEPF authority for claiming the above
shares and unclaimed dividends on these shares. Any person who has any claim’s in respect of
the said shares should lodge such claim with the Company at its registered office within 15 days
of publication of this notice, after which no claim will be entertained.

. For LMW LIMITED
Coimbatore C R SHIVKUMARAN
30.07.2025 Company Secretary

PANABYTE TECHNOLOGIES LIMITED
CIM : LS1100MH19ETPLC 112742
Regd. Office : Offica No. 105, Primus Busmess Park, Piol No, A-185 Rd, No, 164
Ambis Nagar - 2, Wagle Indusinal Estale, Thane - 400604, Maharashira, India
Tel. : +51 8657641575, E-mail : infof@panachemndera.com, Website : wiw, panabyte. com

TRANSFER OF UNCLAIMED DIVIDEND AND EQUITY SHARES OF THE COMPAN'Y

MOTICE is heredy given to the members pursuant bo Section 124{6) of the Companies Act, 2013
read with Rule 6 of the Invester Educalion and Protection Fund Authority (Accounting, Audit,
Transfer and Refund] Rules, 2016 ('the Rules®)

In terms of Seclion 124(8) of the Companies Act, 2013 read with Rules -all dividends remaining
unpaad or unciaimed for @ penod of seven vears from the date of fransfer ihe Unpaid Dividend
Account are required to be transtemed by the Company 1o Investor Education and Prodechon
Fund (IEPF*) established by the Central Govemmend

Shareholders are requested 1o note that the final dividend declared for the Financial Year
2017-18 which remained unpaid or unclaimed for 3 period of seven vears will be due tobe
credited to the [EPF on D2nd November, 2025, The comespondmg shares on which dividend
remains:ungaid or unclaimed for seven consecufive years will also get due bo be ransferred as
per fhe procedure sat oul in the Ruies. In compance with the Rules, the Compeny has indniduslly
communacaied to the sharehoédars and the details of the shares Eable for transfer 1o [EFF 5
being mede available at cur Company's Websile | www.panabyia.com,

Concemed sharehobders of the Company are herely requested o claim the didend declaned
for the Financial Year 2017-18 on orbefore 02nd November 2025, falling which the Company,
with a view of adhering with the requirements of the Fules, shall transfer e respective undaimed
dividend {5} amount and coresponding shares fo [EPF without any furiher nobice

Pleage note that no claim shall b against the Comgany in respect of Unciaimed Divdend amicuni
and Shares so transfemed io IEPF. Shareholders may claim the dividend and comesponding
shares transfemed to |EPF including all benafits aconiing onsuch shares, i any, from the IEPF
by fallowing the procedure prescrbed in ihe Rules; For farther ciarifications or assistiance, you
may write fo

Panabyte Technologies Limited
Diffice Mo, 105, Primus Business Park,
Flot Mo, A-1895 Bd. No 164, Ambika
Nagar - 2, Wagle Indusinial Eslale
Thame - 400604

Tel, No.  +81 BESTE41575

Emaid mfn@pana:i"meue*a Conm
Website: waw. panabyte.com

Niche Technologies Private Limited
a4 duckland Placa, Tih Floos

Room Mo, TA& 7B, Kolkata - 700017
Fax - (033) 2280 6619

Phone: (033) 22680 6616 / 6617 / 6614
Email :ni t‘l"lE[-ﬂ-l‘:!"{:- @m:nptﬁhpﬂ Coi
Websde: www.nichetechpl.com

For Fanabyie Technologies Limited
Sl
Harshada Mohita

Ceate - 31.07. 2025

KAKATIYA CEMENT SUGAR & INDUSTRIES LIMITED

1-10-140/1, ‘GURUKRUPA’, Ashok Nagar, Hyderabad-500020.
CIN: L26942TG1979PLC002485 Website : www.kakatiyacements.com

ISR RN NOTICE TO SHAREHOLDERS

Sub : Transfer of divided and shares to IEPF Authority
Shareholders are hereby informed that pursuant to the provisions of Section 124 of the
Companies Act, 2013 read with Investor Education and Protection Fund Authorit (Accountlng,
Audit, Transfer and Refund) Rules, 2016 the unclaimed dividend for the year ended 31* March,
2018 which remained unclaimed for a period of seven years is due for transfer to IEPF and the
corresponding shares if any on which dividend was unclaimed for seven consecutive years will
also be transferred as per the procedure setoutin Rules.
The company has sent individual notices to the concerned shareholders and the details of such
shares to be transferred to IEPF are also made available on the website of the company at
www.kakatiyacements.com, to verify the details of their unclaimed dividend and the shares liable
tobe transferred. The Shareholders are requested to claim the dividend declared for the financial
year ended 31" March, 2018 and for subsequent years immediately before the same is
transferred IEPF.
In case the company does not receive any communication from the concerned shareholders by
17.10.2025 the company shall transfer the shares to IEPF as per the due date in terms of
procedures set outin the Rules without any further notice.
Those shareholders who hold shares in physical form are requested to communicate their Mobile
No, Bank account number, name of the Bank, Branch, IFSC Code, PAN, Aadhar, e-mail ID and
address by submittin duly executed forms ISR-1, ISR-2, ISR-3, ISR-4 and SH-13/SH-14 along
with its enclosures ?whlch can be downloaded from RTA's website www.xlsoftech. com)to:
xlfield@gmail.com to facilitate payment of dividend. Members holding Accounts in Banks in
which merger has taken place are requested to check and mention the correct IFSC code of the
bank consequent to merger.
Please note that no claim shall lie against the company in respect of unclaimed dividend amount
and shares transferred to IEPF. The shareholders may claim the dividend and correspondmg
shares transferred to IEPF including all benefits accruing on such shares, if any, from IEP
Authority upon due compliance of the procedures.
For any clarification in this regard the concerned members may write to the company or to the
Registrarand Share Transfer Agent (RTA) at the address stated herein below:-

Reglstrar and Share Transfer Agent (RTA)
XL Softech Systems Limited
(Unit: Kakatiya Cement Sugar and Industries Limited)
3, Sagar Society, Road No.2, Banjara Hills,Hyderabad - 500 034.
Phone: 040 23545913/14/15
Email: xlfield@gmail.com

For Kakatiya Cement Sugar & Industries Limited
Sd/-MVRLS Rao
Company Secretary

Place: Hyderabad
Date : 30.07.2025

LMW LIMITED

(Formerly Lakshmi Machine Works Limited)

Regd Office: SRK Vidyalaya Post, Perianaickenpalayam,

LHW Coimbatore -641020, Email Id: secretarial@imw.co.in, Ph: 0422-7192255
. CIN-L29269TZ1962PLC000463

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is being given that the following 1 share certificate(s) of the Company consisting in total 5
shares of Rs.100/- eachis lost/misplaced and is not traceable.

. Certificate Distinctive Nos. No. of
Folio No Name No(s). From To Shares
HIRE/2 | HIREN ANOPCHAND 87227 668887 | 668891 5

SANGHVI
DR. JITENDRA G
SANGHVI

The Company will consider issue of a duplicate share certificate consisting of 5 shares of face
value of Rs.100/- each. Objection, if any may be submitted in writing at the Registered Office of
the Company within 15 days of publication of this Notice.

. For LMW LIMITED
Coimbatore C R SHIVKUMARAN
30.07.2025 Company Secretary

Place : Thane Company Secretary & Compliance Officer

MOIL LIMITED

(i GOVERNMENT OF INDI&A ENTERFRISE]
CIN: L98999MH1962G01012388

MOIL Shawmn,

Ermail |...1'r|:l-.u-1-

Extracts of un-audiled financial resulls lor the guarter ended 30 June, 2025

SCHEDULE |
FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HCK CAPITAL SERVICES PRIVATE LIMITED

| Name of the Corporate F'E'rb'-."l'l HCH Caprtal Services Private Limited

2 1 Date-of Incorporation :“l::r.lrpﬂraﬁ-,' Parson |06.01.2010

AAuthority Under Which Corporale Parson
Iz Incorporaied § Regisiered

Ragistrar of Companies, Chennai

A

FORBES & COMPANY LIMITED

CIM: L17110MH1912PLC0O0DE2E
Registerad Office: Forbes' Building, Charangl Rai Marg, Fort, Mumbai - 400 001,
Tel Mo : +91 22 51358300
Email: irmastor ralalions Slorbas. coin Wabsiba: s lorbes co.m

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

In accordance with SEBI circutar no. SEBLVROMIBSDWMIRSD-PalyPICIR 2025487
dated July 02, 2025, shareholders of Forbes & Compary Limited are hereby informed
that a special window has been opened from July 07, 2025, to January 06, 2026, for
re-lodgemant of trarstar desds.

This window & appiicable only for re<lodgement of lransler deads, which ware lodged
prior o the deadlinge of Apnl 01, 2019, for franster of physical shares, and rejected/
retierned ot attended to due to deficiency inthe documentsiprocessior otherwise,

The shares re-lodged for ransfer will be processed ondy in dematerialized form during
Ehis wirsdow.

Eligible sharahalders may submil e ransiar reguas! aioang wilh Ba reguisits documents
to the Company's Registrar and Share Transfer Agent (HTA), MUFG Intime India Private
Limited, C 1071, Embasay 247, LB.S Marg, Vikhroll (West) Mumibai - 400083 or emiail to
ceg-unit@inmpms. mulgocom

For Forbes & Company Limited

Sdr-

Pritesh Jhaveri

Company Secretary and Compliance Officer

Place: Mumbal
Date @ 30.07.2025

| Corporate enbily Mumber.of L6532 1 TH2010PTCOT4172

Corporate Persan

Address of tha registarad office and
Principal Office (if any) of Corporate
Parson

Kothan Bulldiegs, Mo, 117, Mahatma
Gandhi Boad, Mungambakkam,
Chennal - 600034

| Liguidation Commencemsant dats of 30.07.2025

Corporate Parson

XPRO INDIA LIMITED

CIN : L25203WB1997TPLCOB58T2
Registared Office : Barjora Mejia Road, P.0. - Ghutgoria
Tehsil - Barora, Disl, - Bankura, Wesl Bengal - T00 202

TV Surash Kumar

Temple Tower, Tth Floor, H-5, No 672
Anng Satal, Nandanam,

Chennai - 600 035,
suresh@isxlegal.com

SR6E011211
IEBLIPA-DO2AP-MODE95/2018-

A Name
Address

Email address

Tebephone nurmber and

Regizsiration nember of the
Liquidator 201812314

& |Last dale .‘-:;u-r submission of claims . 208200

Notice is hereby given that HCK Capital Services Private Limited has commenced
Voluntary Liguidation on 30,07, 2025,

The stakeholders of HCOK Capital Services Private Limited are heraby calied upon 1o
submit & proof of their claims, on-or before 20082025 to the Liquidator &t the address
mentioned against ibem 7

The Financial Creditars shall submit their prool of claims by electronic means only, All
other stakeholders may submit the proof of claims i person, by post or by electrons:
means.

Submission of false or miskeading proof of claims shall attract penalties

1, The above resufls, reviewsd by the Audit Committes, have been approesd by The Soand of
Directors In s meating held on 307 July, 2025 and have bean reviewad by Sistulony
Auditors of the company. This statsmesl has been prépared in accordance with Ehe
Companigs (Indian Accounting Standards) Rules, 2015 (ind AS) prescribed under Section
133 of the Companies Aot 2013 and other recopnized accounting practices and polickes
{o the extent applicabis

2. The above is an exiract of the detailed format of financial resulis for the quarier ended
a0 June, 2025 filed with the Stock Exchanges under Fagulation 33 of the SEBI
(LEsting Oibligations and Disclosure Reguirements) Regulations, 2015, Fnancial resuls
In deteiled format are avaliable on the websites of Sock Exchanges (wwwibssindia.com
and www.nsaindia.com} and on the Company’s website {wwa_misilric_in)

3. MOIL has no subsidlary/associateloint veniurs company as on 30% June, 2025

4. Previoss perods fipures have been regroupedireclassified. whersver necessary to
make them comparable. The figures for the quarter ended 31 March, 2025 & the
balancing figures between the audied figures of Tull year and revewed figures upo
31% December. 2024

Scan OR Code for detailed Ressiy 10T Hmﬁ!_jm““d
h i Ajit Kumar Saxena
Place: New Delhi Rt Chairman-curm-Managing Director
Date : 300 July, 2025 B! '*. DiN : DBSBE4 10

¢ BEIU® WH, o e s

¢ MOIL - Adding Strength to Steel +

TECH

mahinclra
TECH MAHINDRA LIMITED

Registered Office: Gateway Buikding, Apaollo Bunder, Mumbai - 400 001
Tel: + 91 20 4225 0000 *\Wabsite: www techmahindra.com
® Email: investor.relationsi@techmahindra.com
= CIN : LE4200MH1986PLC041370

Special Window for Re-lodgement of Transfer Requests of

Physical Shares of Tech Mahindra Limited (“the Company”)

Pursuant to Securities and Exchange Board of India (“SEBI”) Circular No.
SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2" July, 2025, all
shareholders are hereby informed that a Special Window has been opened
fora period of six months, from 7" July, 2025 to 6" January, 2026 to facilitate
re-lodgment of transfer requests of physical shares of the Company.

Please note that this facility is available only for re-lodgement of those
Transfer deeds which were lodged prior to 1% April, 2019 and were rejected
or returned or not attended due to deficiency in the documents/process or
otherwise. During this special window period, the shares that are re-lodged
for transfer shall be issued in demat mode only and due process for
transfer-cum-demat shall be followed.

Shareholders who missed the earlier deadline of 31* March, 2021 are
encouraged to use this opportunity by furnishing the necessary documents
to the Company's Registrar and Share Transfer Agent (‘RTA”), MUFG
Intime India Private Limited (Formerly known as Link Intime India Private
Limited) at pune@in.mpms.mufg.com or at Block No. 202, 2nd Floor,
Akshay Complex, Near Ganesh Temple, Off Dhole Patil Road, Pune -
411001 or write to the Company at investor.relations@techmahindra.com
forany further assistance.

Please note that any transfer requests submitted after 6" January,
2026 will not be accepted by the Company/RTA, unless any extension
is granted by SEBI.

For TECH MAHINDRA LIMITED
Sd/-

Ruchie Khanna
Company Secretary

Place : Pune
Date : July 31, 2025

: (T In Lakhs) Oate: 31 .07 2025 Mame | TV Suresh Bumar
- Quarier ended | Year ended | Place: Chennai Woluntary Liquidator
Htl. Particulars 30.06.2025 | 30.06.2024 | 31.03.2025
Unaudited | Unawdited |  Audited
1 | Total incorme from aparations J4E05.08| SERBANT| 15840408
|" I -1 |
8 swou| mowz| szl [ s FISCHER MEDICAL VENTURES LIMITED
—Tiat prolL 7 loas) for e perfod belors b Ty | —— | 1 — Fische (formerly known as Ficher Chemic Limited)
3 pucegtianal and / of extraordinary ferms) S| 2004 awerazi —-'-"-'E CIN: LB6SD0AP1993PLE118162
~INut prof® / (loss) far the period sfter tax -.i'f'.r'r _ | m— Registered Office; Mo 4B0v2, Andbra Pradesh Medbech Zone Limited, Madapura Village,
4 |axcegtional and / or extraoedinary feme| A15058) 152sa08)  JsEdn Padagantyada Mandal, Nadupuru, Visakhagatnam, Andhra Pradesh, 530044
Total compretiensive ncoma for thi :qur.-:I Cosparate Office: Lovel E-I:Fhrlffl'.igle E‘af:ll?ldr:.::‘lluﬁ?azl:;hrréu. 129-140 Greams Road,
g |lcomprising profil / (loss) for th penod |afer e 625,00 15234.73 JES1.58 B s ! Ly : AT
. E-rmad csmischermmy.cam | Websibe: sl lischerms.oom
and other comgrehensh'a incame | after tax))] '
B lqur'-.- share capial IF_arr ey nl I aach} 2034852] 20048 5:: _ 004852 NOTICE PURSUANTTO SECTION 110 OF THE COMPANIES ACT, 2013 AND
.F TRassrve |.,.:|u.|.n|;| Revaluation Reserve) As ST =1-_|||- = ‘“ o THE COMPANIES (MANAGEMENT AND ADMINISTRATION) RULES, 2014
" uhown in the Balanos Shiel I s cson; M g e Dispatch of Notice of Pastal Ballot
I;ELHE; m -;:.;';_-.Ir:.;l::mmumq — Members are hereby informad that the Company, on 30th July 2025, has senl Notice to the
B Sl : - gal 7 48 V876 members pursuand to-Section 110.0f the Companies Act, 2013 (tha Act), in relation to the
[,“,; I; i 'ﬁil f:! p '8 .'L-I resolufions 35 contained in the Notice dated 26th July 2025, in electronic mode to the
S === : : mambers, whose e-mail 105 are registered with the Company or the Depository
g

Participant(s).

The Company has offered e-Voting facility for woling in accordance with the Companies

(Management and Administration) Autes, 2074 and Regufation 44 of the SEBI (Listing

Obdigations. and Disclosurs Reguirarments) Regulations, 2015, Tha Company has sngaged

National Securities Deposiory Limited (NSDL) for this plrpose.

W's. Muren Lodaya and Associaies, Pracltising Company Secrefany, Membai has been

appomnted as Scrutinizer o scrutiniza tha Posltal Ballot process in a fair and fransparent mannar

WMembers areinformed that

[a) Motice has bean sent 0o the mambers whose names e in the Regster of Marmbers
fRecord of Deposdories a5 on 25th July, 2025 and voling nghts of the members are
reckoned a5 onthat day,

(b Tha Company has completed dispatch of the Notce of Postal Ballat on Wednesday, 30th
July 2025 through E-mail only, considaring the recent circulars of Minisiry of Comporate
Affairs (MCA);

(¢} Mamdbars whi have not recewved Notice of Postal Balio! may dovmload i from the website
of the Company-ab weerwl fischerm com orwww evating.nasdl.com;

[d} Thea woding period commences ai 3.00 am. on-37st July, 2025 and ends-ai 5.00p.m. an
0t Awgust, 2025;

(&} Mambars are raquestad 1o record their assent (FOR) or dissent (AGAINST) throwgh the
remote e-Voting process not fater than 5.00 p.m. (15T} on or before 304h August, 2025
and vating by elactrontc means shall not be aflowad bayond tha sald date.

(T} The results of the Postal Ballot will be declared on or before 2nd September, 2025 1 the
Comporate office of the Company.

Any grievance in respect of facility for voling by electronic means may be addressed to the

Company secretary of the Company al Level-8, Prestige Palladium Bavan, No. 125-140

Greamns Road, Chennal, Tamil Nady, 600006, E-mall © ca@Mischarmy.com o Ms Pallavi

Mhatre, Senior Manager, NSDL at e-mail ID: evoting@nsdl.cg.in oron Mob: 20B0966548

Place: Chennai By order of the Board
Date : 31.07.2025 Company Secretary and Compliance Officer

Tel. : +31-8775301701; E-mail : coseci@xproindia.com; Website : www xproindia.com

NOTICE TO SHAREHOLDERS

Special window for Re-lodgment of Transfer of Physical Shares

MNofice = hemaby given that Secunfies and Exchange Board of India ("SEBI™) had
discontmued fransfer of shares held physically from Apeil 1, 2019, However, transfer
deads which were lodged peior 1o that date and rejacted due to defickency in documents,
could be re-lodged before March 31, 2021
Pursuant to SEBI circular SEBFHOMIRSDIMIRSD-PoD/P/CIR/2025/ 7 dated July 2,
2025 a special window has been opened for & period of six months from July 7, 2025
to-January 6, 2026 for re-lodgment of iransfer deads which were orginally kedged pror
bo-April 1, 2019
Al shares re-lodged duning this perod will be processad through the fransfer-cum-
demat routs, i, they will only be imsued in dematenalkzed (demat) form after lransfer
Eligible shareholders are réquesied to contact Company's Registrar and Share
ransfer Agent (RTA} MUFG Intime India Private Limited a1 C 101, Embassy 247, LB.S
Marg, Vikhroli (West), Mumbai - 400083, Tel Nao, : Bi0 B11 6767, email :
mi helpdeski@in.mpms.mufg.com,
The logge must have & demat account and provide its Client Master List (CML) along
with the transfer documents and share certificate, while lodging the documents for
tranzier-with BTA; Transfer request submitted after January &, 2026, will not be accepted
by the Company { RTA.
For Xpro India Limited
Sdi-
Kamal Kishor Sewoda
Company Secretary

Diabe : Juby 30, 202
Membership No.: A37954

Flace : Kolkata

SMS PHARMACEUTICALS LIMITED

CIN: L24239AP1987PLCO0B0GE
Regd. Office; Plot Mo. 72, H. No.. 8-2-334/3&<, Road No. &
S m S Oop. SBI Executive Enclave, Banjara Hills, Hyderabad,
Telangana- S00034,; India. Phone_ Ma: (40-3535%0090/64,

ra:: E~d£l EEEE'QEEEI mm;.ute -.-e_wwsn@nharma canm, Email Lﬁn’?smsphaﬁna com

EPEI.‘-IAL WIH D[IW FI]H RE- LI]FJEEMEHT OF TRANSFER HE{II.IEETE U'F
PHYSICAL SHARES
In accordance with the SEBI Circular No. SEBIHO/MIRSD/MIRED-
Pol/PiCIR/2025/97 dated July 02, 2025, Shareholders of SME pharmaceuticals
Limited (“SMS Pharma®) hereby informed that a Special window has been opened
fromJuly OF 2025 to January 06, Z025, lor re-lodgement of iranster deads.
Shareholders are to note that this window is only for re-lodgement of transfer deeds,
which were lodged prior to the deadline of April 01, 2019 for transfer of physical
shares, and rejecied’ returnad! nof attended o due to deficiency inthe documents/
process’ of oInerwise,
sharsholders who wish to avail the opportumity are requestad to cordact our Registrar
and Share Transfer Agent (RTA), Aarthi Consultants Private Limited, 1-2-285,
Domalguda, Hyderabad - 500029 Ph: 040-27638111, Email:
infoi@aarthiconsultants.com
During this period, tha securities that are re-lodged lor transfer shall be (ssued anby in
demat mode. Whila re-lodging the franster requests with the RTA, the investor musi
have a demat account and provide their Client Master List along with the transfer
documents; share Certificales and ofher relevant documents.
By order of the Board
For SMS Pharmaceuticals Limited
o
Thirumalesh Tumma
Company Secretary & Compliance Officer

Place: Hyderabad
Date; 30,07 2025

Feegd, OHice: Kogla Hoise' Aesd Modalls, Bear Raitaeay Slatien, Brinagar,
Refasgihan-305624 = Wahsite weara kgt = Email: camplanez@kogta.in
Fhane: 0141-B767000 = CIN: 671 20R 1 936PLED1 1405

ﬂ}(ngta KOGTA FINANCIAL (INDIA) LIMITED

PRI

Statement of Unaudited Financial Results for the quarter ended on June 30, 2025
{Reguiation 53 8, read witk Regaluben b7 4] of the ERI Risting Dbgatens aad b5k Repirernends| Fegalilions. 1013] LODR Requlatens]

et w Lass. maﬂ _-'1|

o Ouartes Duarter Year
] Particulars Ended Endea Ended
No. 30.08.2025 J0.06. 2029 31.83.202%
Unaudited Unaudited Auditad
T | Tatal s e i]pr.rallun: 203064 a3 1001 64,38
2 | Met Prafie | Eos2} dor the perad (Before Tas,
Eazeptinal and'or Extrasrdinary |fesa| 4852.20 154,54 221646
3 | Met Profit [ Wozs| for the parad hefem tax
lafmr Exenptizeal andior Extraoadinary ifems| 48352.20 J1594.59 216498
A | Migl Pradie | Loz} far the perad alies fax
{after Exceptisnal and!or Extraondingry items] J540.54 23124 1651822
5 | Total Comprefensie Income for the panad
[Czmgrising Profit | {Less) fer the period {atiar tak
ard (Hher Camprebensivae Incsma (afee foxi| 3847 63 23E2.91 16514, /8
B |Pald up Egquaty Shese Cagaal B366.20 5345.24 h301.75
7 | Reseeves (exchiding Revelastion Resene 184635067 177705.54 182562.82
B |Sacurities Pramum Accoond 13748728 137048 26 13744931
g | Metwoeth 208632.21 Fan244.26 205162,50
10 | Paid up Dett Camial | Deasianding Debd alaaEt 21 JE0s1308 478023, 78
11 | Duilstandng Redspmebds Praferente Shams NIL 121 ML
12 | Dieb1 Equity Ratio 242 125 232
13 | Eamings Per Share (o Rz 10\ paghi
IFer contmpng and dscestinued sparations!
1. Haga: k. rh .41 b B
2. Milubed: 200 146 9,349
14 | Capitel Rademption Reserva Hot Apgficadle | Mot Applcable | Bt Appliczhle
I5 | Debantws Redamption Aezarve Not Apglicable | Not Applcabls | Mot Applicabla
18 | Bebt Sevice Coverage Ratio Not Apgficabin | Not Appkcable | Net Applicablc
7 [ Inigrest Seevize Coverage Ratlo Mot Apglicetdn | Noi Appléable | Med Applicable

MNote: (1) The shove is an extract of the detaibed format of guarterty and annual results fded
with the Stack Exchanges under Requlation 52 of the LODR Regulations, The full format of
the guarterly/annual financial results are available on the websites of the Stock Exchangels)
and the lsted entity, [https./iwenw. bseindia.com and htips:/iwww. kogta.mlinvestor-
informationlfinancial-performancel). (2] For the other line items referred in regulation 52 (3] of
the LOOR Regulations, pertinent disclosures hawe been made to the Stock Exchangels! (BSE
Ltd) and can be accessed on the URL {hitps:flwoww beeindia.com). (3] The impact on net
profit | loss, tofal comprehensive income or any other relevant financial itemis) due 1o
changelsiin accounting policies shall be disclosed by medns of a footnote.

For and an bebalf of Board of Directors of

KOGTA FINANGEAL (INDIA] LIRITED

i

Data - 30.00.2025 Arun Kogta {Managing Director & CED|

Place : Jawpur

epaper.ﬁnann'taiexprea.cnn‘. .

DiN: 05109722

CHENNAI/KOCHI

FORM A

PUBLIC ANNOUNCEMENT

{bmder Regwlation-6 of the insehency and Bankrupicy Board of Inglia
(salvency Resolulion Process for Corporate Persons) Regulations, 2006)

FOR THE ATTENTION OF THE CREDITORS OF
ELU-SMART MOEBILITY LIMITED

RELEVANT PARTICULARS [
24102018
| Regitrar of Companies, Ahimedaked

L | Mame of corporals oebloe

2. Dae of Incorporalion of componale St

3, | Auaboty urder which Corporale debior
& it/ regislered

a .I".-::-r-,:u )= e i"n. M/ Liriged Lst fity
kfeslificaatian Po. ol comaorate chebior

g, '.J;l,l:-!rc-',:::-::{'.l'n' rr_&:ﬁll_"f:,‘d{fl::l_! HLY
ool pifice {if ayd of corporis

[ UTSeG o BPLCIOaE0s

| Rrogecl, Cffices 1500 Foor, B Bioch, Wizsigine
Bminess By, 5 G Road, v Park, Abmodatad,

hrsin | GuEFat, India, 220051
&, finsohongy cormmenpement dates in ZET-2025

{ ezt of corporate dabine |
T Estimated date of ciosuns of msohency | 2a01-0026

[ {180 diewys froemi tha ortler dated 2807-2025)
NPV Insolency Professionals Prvate Limited
|Formiany knowr as Mantrah Inschency
Professionals Privena Limiied) - Through fis
Directior -Mr. Ritesh Prefash Adstra
551 Pag, M.
| BEVIPEOO 0/ P2 3003 I BO0CH
':'{UI'E'E& H-35, |5|. :EL'IFJ-EIF@.'I..J-EI Exfansion,
Jurgnurg, Sodth Deihi, Mew Defhe — 110014,
| sl 1 - ipefinpucain
| Comespondence Adcress: 108 Fiooar, 1003,
Zion 21, Near fsalon Hotel, Shahe Bhaan Road,
| Thatteg, Ahimnedahad - 380064
Prooess Bl bt oo s i punsokencdrn
For THng daims, pleass i 0 1he claines sscier of
| Bbim et iored welite nitpas S A ignvipe okl
110805 | 14 chin Peramy Bt restocipn O The dether
fatead 2R0T-2025)
T '.I'i-"‘_..':l.::.h‘:: 1i

g, hame ﬂrd regetration numbsr of the
sohency professional acting &s menm
resoition profEssional

o, |Address and emad of the irhenm
resoitian prriessional as regietenad
| with the Board

10, | Adiress and e4mal 1o be wsed for
porespandence with the interdim
et edesssonal

11 | Last date Tor suEamesion of l'.‘||.':IiIrh
‘:_‘:‘_.l-:-'thl-!'- of crisfiors T ary, undler diore 0 riorTAlR B ke
{1 of subsesfion B8 of sectiomn 71,
feconrtared by the inberm nsoiugon

|pofesgiondl

3. hames of Insotvenoy Professionals
idlertifiod to ot a5 fthonsed
Representetia of credions n o daes
{Three rames for each class)

14 {a) Rekmvant Forrs and

1t Certails of avthonzped representaives
are gvmlabee at

-

{ Mot Applicare, a5 ot this stage, no irfommation =
i nalabie for the classes of crochors,

[ 2 wameibbigovin
| hittps: wwnenpipe.global’
o) Mot Appicable

Motice g herety given that the Mational Company Law Tribunal, Shmedabad Divisson Banch

Court- | has crdered the cammencement of a Coporate Insohency Resolution Process of the

Elu-Smart Mahility Lirmited on 28072025,

The creditors of Blu-Smart Mosdity Limited, are hereby Called upon tsubmit their claims with

proof on of before 11-08-202% 1o the Interim resolution prodessional at the address

mentioned against entry Mo, 160,

Tha financial crsdi s shall Subei their ciaima with proot By ebesironis maansanly, Sl ol

craditors may submit the claims with proof in person, by post or yelacironic maans

A finencial creditor belonging to & class, as listed against the antry Mo, 12, shall indicate its

choice of authorized representative from among the three insalvency professionals Bstad

apains antry Mo 13 act as avitnorized representative of the class [specify class] in Form GA
< b

Submissien of fatse or misleading proots of claim shall attract penaitias.,

Date: July 31, 2025 &d/

Flace: Ahmedabad IPE - NPV Insolvency Professlonals Private Limited
(Formerly Known as Mantrah Insolvency Professionaks Private Limited)

Through itz Director - Mr. Ritesh Prakash Adatlya Appointed as

Interim Resalution Professional In the Matter of Blo-Smart Mobility Limited

IBE Reg. Mo: (BEL/IPE-OD40,/FPA-2 /202 22350021

Validity of AFA: Decambar 31, 2025

Emall for Correspondence - cinpublusmart @ npyinsalvencyin
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